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CENTRAL ~APMINISTRATIVEJRIBUNAL 
'BANGALORE-,BENCH:BANGALORE 

e&'ICATION NO.70?Z1994- 

DATED THIS THE TWENTYFOURTH DAY OF 0CTOBERj1994 

MR. 3USTIC.E PoKe SHYA 
I 
MSUNDARt "VICE CHAIRMAN 

MR. T.V. RAWANI MEMBER(A) 

mro Ramaraya 
Aged about'21 years 
Re6ident of Haldipur 
Keregadde, Taluk Honavar 
Uttara Kannada District. 	 Applicant 

(By Mr. P.M. Jalisatgi, Advocate) 

Va. 

The Superintendent of post offices 
Karurar Divisiong yarwar 
Uttara Kannada oistrict-581 301, 

The Sub-dividional Ins.pector (Posts) 
Honavar Oivisiont Honavar 
Uttara Kannada District 581334 	 Respondentt 

(By Shri M.S.. Padmarajaiahq S.C.G.S.C.) 

R 0 E R 

(Mr. T.V..RAMANAN, MEMBER (A) ' ) 

we have heard the learned counsel for the 

applicant and the learned Senior Centtal Governmen.i-Standing -

Counsel for'the re6pondents4 Admit* 

2. 	 In this case owing to the giving Up of the 

job by one S.hri.V-G, Naikq Extra Departmental-Delivery Ag a nt 

(EDDA) in Haldipur sub-post office,, the applicant, who used to 

substitute for Shri Naik proviously46 whenever he pro.c6eded on 
Vie 

* o e.2/- 
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leaveg  was holding the aforesaid post on a provisional 

basis till th a post was filled up on 
. 

a regular basis, 

The respondents sought for names from the Employment Exchange 

to fill up the post and the Employment Exchange made 
A. 

available 11 names for being,considered for selection. 

Unfortunately, the Employment Exchange did not sponsor the 

name of the applicant along with the names of others, 	it is 

because of this that the applicant is aggrieved and what 

he wants is that he too shoul-d be considered for the post 

along with others, whose names have been sponsored by the 

Employment Exchange, 

2. 	 We do 'not find any substance in the 

contention of the applicant for the reason that the applicant, 

although registered with the Karwar Employment ExcA ) ange 

since June, 1993, was not sponsored by the Employment Exchange 

for the post of EDDA referred to suprao  Under the Rules 

regulating the appointment and conditions of service of Extra 

Departmental Agents, the Department is to approach the 

Employment Exchange for names for consideration for appointment 

to posts of ED Agents and this the Department did for filling 

up the post of EDDA and the department also secured
. a good . many 

number of names sponsored by the Employment Exchange. If the 

applicant Is name was not sponsored 81ohg -with.the names of 

others by . the Employment Exchange, it cannot be said that any 

rule stands violated, The department is bound to consider only 

the names sponsored by the Employment Exchange. Therefore, 

the department is quite competent to proceed with the selection 

'Aw 
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by considering those sponsored by the Employment Exchangpe 

3. 	In view of the foregoingr this 

J_ application fails and it is. dismissed. No order -as to 

costs, 

(T.V. RAMANAN) 	 P.K. SHYAMS-UNDAR) 
MEMBER(A) 	 VICE CHAIRMAN 

At 

tf~ r"r 

)C)m u COPY 

See 	fi 
Central Ak 3ii * tr"ative TritblUnd 

Bangalaro Bench 
Bangaloro 


